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BJP questions Naidu s opposition to bulk drugs park
http://www.deccanchronicle.com/nation/politics/050922/bjp-questions-naidus-
opposition-to-bulk-drugs-park.htmi

Bharatiya Janata Party state general secretary Vishnuvardhan Reddy on Sunday
demanded that Telugu Desam give up its dual standards on establishment of the bulk
drug park (BDP) in Andhra Pradesh.

Addressing media here, he said if no pollution had been caused by industries in
MedTech and other industrial zones established during the TD regime, why is the party
opposing the same now. He maintained that BJP will not forgive any party that does
injustice to lakhs of unemployed people.

Vishnuvardhan Reddy asked Telugu Desam chief N. Chandrababu Naidu whether the
letter written by Yanamala Ramakrishnudu opposing the BDP is the latter’s personal
opinion or TD’s policy. Further, Naidu must answer why he himself is opposing this
project.

The BJP leader said it is heartbreaking that Penamuru farmer Ratnam of Chittoor
district died at the tehsildar's office he made rounds of to get his problem solved. He
regretted that neither Chief Minister Y.S. Jagan Mohan Reddy, ministers nor higher
officials have responded to this incident.

He demanded that Ratnam's death be registered as a case of murder and
compensation of 50 lakh paid to his family. He said BJP will file a complaint with the
National Human Rights Commission on this incident.

Vishnuvardhan Reddy charged that education mafia is running the government in AP.
He wondered why state government is not implementing the law giving 25 percent free
seats to poor students in private educational institutions despite a court order in this
regard.
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Delhi HC grants time to Centre to place on record policy

decision related to deportation of Myanmar national
https://theprint.in/india/delhi-hc-grants-time-to-centre-to-place-on-record-policy-decision-
related-to-deportation-of-myanmar-national/1117671/

The Delhi High court on Monday granted time to the Centre to place records on the
policy decision related to the deportation of Myanmar Nationals.

A Myanmar national who has been a refugee in India has sought direction to issue exit
permission as she has obtained a visa from Canada. Her husband is a refugee in
Canada.

Justice Yashwant Varma granted time to the standing counsel of the Central
government to file a counter affidavit and copy of the policy decision taken in relation to
the deportation of two Myanmar nationals.

The matter has been listed on September 21 for further hearing.

The Myanmar national, Zannat Begham filed a petition through advocate Shahid Ali.
The petitioner has sought direction from the court to the Central Government and
Ministry of External Affairs to issue exit permission to her and her minor son.

Shahid Ali, the counsel for the petitioner, today argued that his client is a refugee and
has been registered with United Nations High Commissioner for Refugees (UNHCR).
She has been granted a visa to Canada but exit permission has not been granted to
leave India.

“‘Even UNHCR has written to the Indian authorities to issue exit permission to the
refugee in the mandate of UNHCR, still she has not been granted exit permission. It is a
violation of UN Convention,” the counsel argued.

On the other hand, advocate Nidhi Raman, the standing counsel of the central
government submitted that the Ministry of Home Affairs (MHA) has taken a policy
decision to deport Myanmar nationals.

Central Government standing counsel sought time to file the counter affidavit and the
copy of the policy decision taken by the MHA.

On the last date of the hearing, the court had asked the authorities why exit permission
has not been granted to the petitioner.

The petitioner came to India in July 2011. She got registered with the National Human
Rights Commission of India (NHRC) on August 2, 2011. In 2018, she was issued a stay
Visa from Foreigners Regional Registration Office (FRRO) Delhi.
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The petitioner has stated that on October 8, 2020, UNHCR issued the identity card in
favour of the petitioner which shall expire on October 7, 2022. She was granted a Visa
to Canada in May 2022 and was to leave India on June 24, 2022. (ANI)
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Meghalaya: Disabled woman held as sex worker at Rimpu
Bagan writes to NHRC

https://www.eastmojo.com/meghalaya/2022/09/05/meghalaya-disabled-woman-held-as-
sex-worker-from-rimpu-bagan-writes-to-nhrc/

Immediately after getting bail from the Tura District Court, the disabled woman accused
of sex work, who was also amongst the last to leave the District Jail, has written to the
National Human Rights Commission (NHRC) seeking an intervention into the matter.

The NHRC complaint was filed on September 4.

In the report filed on Sunday, the 28-year-old woman, who was allegedly with her
would-be husband when the raid took place on July 22, has raised serious questions on
the entire ‘raid’ conducted by the police.

‘I went there with my fiancé as | had returned from Chennai and his sister had come
from Bangalore and there was not enough space in our rented house. We reached the
place at about 6:30 pm and took up lodging for the night,” said the disabled accused.

The West Garo Hills police raided the property at about 7 pm after which the much
reported incident began, she said.

“The police asked me and all the other girls to cooperate with them and promised to let
us go after a medical. We cooperated with the police who made us wait in the premises
from 6:30 pm to 1:30 am on Jul 23. We were lined up and photos of all of us taken by
the police,” stated the woman in her complaint.

They were then taken to the Tura PS and thereafter for a medical to the Maternity and
Child Hospital at about 7:30 am.

She added that no calls were made to her parents or guardians by the police to inform
them of her detention. Her brother, however, went to the PS on Saturday and signed in
the register. The next day, her parents reached the PS after being informed by well
wishers.

“As | have a speech disorder, my fiancé informed the authorities on the situation and
wanted to speak on my behalf. However, they were not willing to listen.

“I was then sent to the Tura District Jail along with the rest of the girls where warden,
Purabi Das, assaulted me the next day without any form of provocation. Again during
my statement, the I/O, Mamata Hajong, asked me to falsely state that | was not with my
to-be husband but someone else. They later accused me of being a sex worker,” she
added.

“Her attempts at getting bail in the case were allegedly thwarted by the 1/0 who had
sought more time to question me as she had already told the Court that | was a sex
worker despite there being not even an iota of proof,” said the complainant.
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She further added that she remained wrongly incarcerated from July 22 to September 3
and is amongst the last to be released despite the police and Court knowing of her
disability.

“This wrongful arrest and incarceration has led me to suffer mental trauma. Being a
person with disabilities, there was no reason for me being arrested when the police had
no proof of any wrongdoing from our end,” she asserted.

Seeking action against the SP of WGH, Vivekanand Singh, the |0 as well as the jalil
warden, the woman added, “I have been termed a prostitute by the police in the case
filed against me despite me being a person with disabilities (PWD) and my bail
applications were rejected on the ground of me being a sex worker. This is not only
wholly wrong but absurd. Those responsible for such harassment and trauma should
face the consequences.”

Meanwhile, another 6 cases by those arrested during the Rimpu Bagan raid have also
written to the NHRC seeking action against the people responsible for what they termed
wrongful arrest, harassment by the police and mental trauma. The total number of
cases to the NHRC currently stands at 22, with more likely to come forward to add to
the numbers.



SHILLONG TIMES, Online, 6.9.2022

Page No. 0, Size:(0)cms X (0)cms.

%

g g
NATIONAL HUMAN
RIGHTS COMMISSION

Rimpu Bagan case: Disabled woman gets bail, writes to

NHRC

https://theshillongtimes.com/2022/09/05/rimpu-bagan-case-disabled-woman-gets-bail-
writes-to-nhrc/

Immediately after getting bail from the Tura District Court, the disabled woman accused
of sex work, who was amongst the last to leave the District Jail here, has written to the
National Human Rights Commission (NHRC) seeking an intervention into the matter.

The complaint with the NHRC was filed yesterday..

In the report filed, the 28-year-old woman, who was allegedly with her would be
husband when the raid had taken place, has raised serious questions on the entire ‘raid’
conducted by the police.

‘I went there with my fiancé as | had returned from Chennai and his sister had come
from Bangalore and there was not enough space in our rented house. We reached the
place at about 6:30 PM and took up lodging for the night,” said the disabled accused.

However, at about 7 PM, West Garo Hills (WGH) police laid seize the property at about
7 PM after which the much reported incident began.

“The police asked me and all the other girls to cooperate with them and promised to let
us go after a medical. We cooperated with the police who made us wait in the premises
from 6:30 PM to 1:30 AM on Jul 23. We were lined up and photos of all of us taken by
the police,” stated the woman in her complaint.

They were then taken to the Tura PS and thereafter for a medical to the Maternity and
Child Hospital at about 7:30 AM.

She added that no calls were made to her parents or guardians by the police to inform
them of her detention. Her brother, however, went to the PS on Saturday and signed in
the register. The next day her parents reached the PS after they were informed by well
wishers.

“As | have a speech disorder, my fiancé informed the authorities on the situation and
wanted to speak on my behalf. However, they were not willing to listen.

“I was then sent to the Tura District Jail along with the rest of the girls where warden,
Purabi Das, assaulted me the next day without any form of provocation. Again during
my statement, the I/O, Mamata Hajong, asked me to falsely state that | was not with my
to be husband but someone else. They later accused me of being a sex worker,” she
added.

Her attempts at getting bail in the case were allegedly thwarted by the 1/0 who had
sought more time to question me as she had already told the Court that | was a sex
worker despite there being not even an iota of proof,” said the complaint.
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She further added that she remained wrongly incarcerated from July 22 up to Sep 3 and
is amongst the last to be released despite the police and court knowing of her disability.

“This wrongful arrest and incarceration has led me to suffer mental trauma. Being a
person with disabilities, there was no reason for me being arrested when the police had
no proof of any wrongdoing from our end,” she asserted.

Seeking action against the SP of WGH, Vivekanand Singh, the 10 as well as the jail
warden, the woman added, “| have been termed a prostitute by the police in the case
filed against me despite me being a person with disabilities (PWD) and my bail
applications were rejected on the ground of me being a sex worker. This is not only
wholly wrong but absurd. Those responsible for such harassment and trauma should
face the consequences”.

Meanwhile another 6 cases by those arrested during the Rimpu Bagan raid have also
written to the NHRC seeking action against the people responsible for what they termed
wrongful arrest, harassment by the police and mental trauma. The total number of
cases to the NHRC currently stands at 22 with more likely to come forward to add to the
numbers.
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OIS & JMTal H FagEdl de@ell Al HANITETT TRASTAT Y&
e & fow

https://jantaserishta.com/local/arunachal-pradesh/no-forced-evictions-in-arunachal-
villages-oil-to-start-project-1539242

Aeifelad HATrI o ST ATANHR AT (VATARAN) &l giad fhar § &
FHTAT oell T FHTES Felel hu e, 3ifer g3 faffes aRleEr g« e &
foIT 3reoTTe or & ar Al o ATY AfCarEr ARTRST FH PIS TeRGEdl [oTShIdsT
STEl @R o HATAIT & 3T & &1, NHRC & TohaAT 3deldHc HI3SAA 3iTH
3331 (CDF) gaRT grax RISAd #r s & G231 &1 A 1 Fawed 3d v,
SIS & HEAYh - FEA ThAT o Hel, "UTUU3RET HT Ig GRETcHD e
AREISTAT T TehelT 3R Sall & SRT T P A & ToIv Teh e &
T HAM|" 3BV G & HSIFhT ATl 3R FANS-Gfacd el § =ereiar AR
ATAETS forell & orw aer 3R 9 87 & Jeadr do 3R g Fr @, e, Bl
3R 3cured & T gehaAr 3R CaRy & AT TR JeTell & &9y H Redad
SToTadl &Y o @ S | 20. WATHIAS H RFRAT F AN, Tod WHR o
IS I TR & THA3N 3N SaRAT &1 de@el a1 &1 wara famam; ofa
HfRargT, grate 3R qoAaTe 3ifRfags, 2013 & JrauE & 3HTaR 3Rd F3mae
el fhT foeT, fff &1 a1 & &9 & grar &eh "SI H3ATEST 3N YAaTH H AT
o el & 36T T WETHIMS A grar fFar ff gsaAr AR ol IRAR 'TATIRIR
fRTH $T arT 3 (@) & IFER RIS gerfdd IRaR &, S H3Tasl & ghar
T IRaRT & fGaor fr FTRET AR AT g1 3egiel IARIT ST, "IRASTAT FHTfad
gRaR o f3feler aRaieer &1 oy &EF &1 @ &, dfhed Tamsmaem sftfaasa &
ded F3MaS T AT # W@ 8, [0 a 3H0T SR X @ & HifE T@ ge & fAv
gfaqfc amgdr §, S Westets 3T 3rder g1
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t1eTaTe & Mont Bretia el # 3(<ITeleh F$ q<dl & dgIT glet &l

https://www.jagran.com/jharkhand/dhanbad-the-case-of-montbretia-school-dhanbad-
reached-to-human-rights-commission-23043874.html

YTHR U &9 & gARYIES # Fud A Sf8ar afeds Fhal (MontBretia School
Dhanbad) # &id shaR &I QIYgT 3Alelsh Teh Golel @ 31Teeh S<dl & SgIeT Blol &l
HIHST 3 el Tehsa o1 &1 AFS T RIhrad AAGITRERR T o o g g

AT & RTR F FAT e ToF 3ATF 15 I Teh T dgIer 8 T | 37 A
FIR AT & fAacAET urde e $AR AEe o TS AFaTtSR 3 8
frpra ad gU el foh Tpoll & Ugel aTel Sl T @S Sk & & W § AT =78,
5% fAT 7 fhT 910 THRT ATICST T 3e]dTelel AT ST T@T & IT 78, SHeT
fAdeTor el FET fRa SITaT &1 IE AUEE 3R ANETUT S dhae SETEl a9 & fEe
X T T &

A A AT A 9F # fo@r § & Jod 3gH dare I & 6 Thol A vl Forg
& B, T I AarS-2IsS R STh T AT & IR sedl @l ™A1 STl g A
sTeT, 3Tt el AN TR a1 fFem 9 & TR W ST w3l 61 & Agr 75 gl
S8 ATRaTdT &1 aRomH A SfET Tha H g8 gear g

oo # fde AES @ RT @A 6 SI9 HIg T Hedr § o a-ar e S
3T ST HIHS &1 TH-GHT X &7 SI1aT 1 HaTel T§ © o Fpor 7 3131204,
AT, TG 8§91 & [T IS JIEAT § AT 761, G AT <S8 fhclell §, Fpel
& T @R fhdaT 937 §, Aoy & Afdwd fhe &7 F1S ey § & 781, 3ahr
For ST 6T T TS §| 3w FET F $H geA W Tl Y9UT W FOR FRATS
gl AR, TTY & oTRAR! el W e e faemer o off srars 3maeas gl

3ol el o Tohol fadteror giedenr v o St glel =IfRv| Forrdy & 3TAR o
Ay & e f@emr & @ed qerfsry & S &1, Tho YaeeT Ud el & 3faR
orEl &7 gEaeR AeTor qieaer & § a1 w7gT, Ig T <@ ST Wifgu] 3R ofandn
foh @ETel 13 Slsiel & AT shaer 3ifdsmas 3N Ratht H1 Joh QU TH-AH & Ay
1 ST &, ofehel aEIRATT T R &1 3oeled ITAT § 3 fhar 6 sahr wgRa
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SITI-U8Tel shdel Heldlc H g1 =g, dicsh SIRWS & F ThRT AR I AR ol
H glar 3fa 3maas gl
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SC seeks govt response on
collegium to select ECs

Dhananjay.Mahapatra
@timesgroup.com

New Delhi: The Supreme Court
on Monday sought the Union gov-
ernment’s response to a PIL re-
questing the court to frame gui-
delines for amechanism toselect
election commissioners to hon-
our the constitutional mandate
to make the EC independent in
letter and spirit.

Appearing for NGO “Associ-
ation for Democratic Reforms”,
advocate Prashant Bhushan told
a bench of Justices Ajay Rastogi
and BV Nagarathna that at pre-
sent, theelection commissioners
are appointed solely by the Cen-
tre and of late, there has been
strong criticism of EC’s impar-
tiality in the conducting of as-
sembly polls in various states. At
present the Union government
appoints the ECs.

He said similar to the manner
in which the court has ensured in-
dependence of tribunals by creat-

ing search-cum-selection commit-
tees headed by a sitting SC judge,
the independence of EC could be
ensured by creating a collegium
as suggested by the Law Commis-
sion of India in its 255th report
and other recommendations from
Administrative Reforms Com-
mission in January 2007, Dinesh
Goswami Committee report of
May 1990 and Justice Tarkunde
Committee report of 1975.

He said collegiums, independ-
ent of the executive, have been put
in place for selection of CBI direc-
tor, CVC, NHRC chairman and
members, Lokpal, Central Infor-
mation Commission chairperson
and members and chairperson of
Press Council of India.

The bench said, “Tribunals
are different in character and
composition from EC.” Bhushan
said the attempt is to ensure inde-
pendence of one of the most im-
portant constitutional bodies in a
democracy. The SC tagged the pet-
ition with a pending one.



